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Applicant Suresh Chand Sharma, in this application under
Section 19 of the Administrative Tribunals Act, 1985, has
chtllenged the impunged o;der'aated 22-11-1994 passed by
Respondent Fo,5 by which he was transferred from'Bathindl
‘ta Jalapdhar as an Assistant Engineer vide Ann..l/l(b) and
the movement order dated 29th Ehy, 1995 (Ann; A/1(3)
applicant has also claimed pesting either at Jhipur or
at Delhi, He has also prayed for a direction to the reséon-
dents in regard to his pay. allawances and dues, The
applicant has produced a copy of the order of Hon tle
Acting-Chilirman, Central Administrativ‘- 'l‘ribunll Principﬁl
Banch, Hew Delhi dated 13-10-1995. by Which the present
OA has been directed to be retiined at the Jhipur Bench

of the Tribuaal
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2, We haye heard the leirned coun°e1 for the partie° and

have, cirefully gone through the records

3. The cése of the applicant is that during his posting._
Cﬂa@&ﬂ at Bathinda as an Assiééant Girriton»Engineer; he Adevelored
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heart ailment, On his transfer to Jalandhar, tﬁe iﬁp‘x;rlicﬂﬁﬁ
represented to the Engireer-in-Chizf (Respondent ¥o0,2)
objecting thereto on the ground thdt he his already
uhdergone angie~plasty in the Escorts Heartrinétitute

and Rece2rch Centre, Mew ﬁelhi 2rd he wag advised by

the treating Doctor to get &4mitted to the hospital for
further imvestigitions and treatment Jue to Treéﬁmill

Test being pesitive, The applicanﬁ, in thece circumstances;
mide representitions to the concerred authorlties seeking
his posting either at Jaipur or at Delhi but the same

were met heeded to. The representdtions for chinge of

.péatiag having been not 3greed to by the concerred iﬁtho-

rities vide Arnexure R/2 dated 8-3-1995, the applicént

had to file this application hefore this Tribﬁ"afl en

9-6-1995., The contention of the aprplicant is tht his
tepresentltion was not decided by @ spedking order in

@ccordance with instructions and guidelines onwﬁha subject.

4.,  The contention of the respondents is that the
applicint hid comrleted 3 yedrs on 26-8«1994 in the office
i Garrisen Engircser, Bathindad and since he was-que for

pesting after 3 years of service; he sheuld have applied

. for compissiendte/last leg pesting during June, 1994 im

case he desired a station of his choice, The applicent
wants to mike @ fresh representation te the concerned
authorities in regird te his grievi@nces and wants thit
the same be decided in terms of rules, guidelimes and
instructions en the subject keeping im view hig pefsonal

aifficulties apd cardiac gilments,

5. In the circumStincesg we direct Résponaent“N5:2

to decide the applicant's fresh representltiod; if made
within @ periocd of 15 43ys from the date of th1§ orﬁer;
The representiation shall be decided within a month of
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its receipt Dy Respordent Ke,2 through 2 detailed
erder on merits as per rules, instructions 3ard guidelines
on the subject keeping in view the persorml inconvenience
of the applicant and the facte and circumstinces stated

in the representition.

6. The CA is dispesed of accordingly at the stage of

admissien.
}L\) . C(KN&M ¢
(0.P.Shaima) (Gepal Krishna)
Member (A) Vice Ch3irman



